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1% i k n a t i ~  P(sl$iers' property. [ ACT xyv , 

ACrf No. KIT OP 18673. 

(3e;eeiged t$+e ' asse~t  . . ,Qf ., the .Gpe?..w ,GeseraZ . , ,  . ! or, . the , .  11th . .  

s.ep$!.pag~ 1873) : 
< - 

An Act to provide for .the security and application 
of the effects of Officers and Soldiers becoming 
insane on setrvjqe, h.u$ pot  removed, put on half- 
pay, or discharged. . 

heamble, W H E R E B S  it is expedient to provide for the secu- 
rity and application of the effects of Officers 

and Soldiers becoming insane on sewice, but not re- 
moved, put on half-pax, or discharged -- . ; It is hereby 
,enac,te(i as follows :- 

Short title. I. This Act may be cdled "%be Lupatic Soldiers' 
Pxoiperty Act, 187 3 :" 

L O G ~ ~  extep:. .J-t extends to the whole of British q d i s ,  and, so 
...,.,. . . . . .  

far,askegards subjects of Her Majesty, 60 the domini- 
,ons..of Katiye Pqi+qes an'$ ,S$&$ep . ,+I. ~, Ipdia, ..... jp , ,  ,alliance i 
,with . . Bier . . ... *Najesty . . , . . . ; 

Commence- And ii shall come into force on .the passing thereof. , 
ment. * J 

Jnter refa- .2, Zn ,this 
tion.of;tuse. 

c Officer.' "Officer" means a Commissioned Officer of Hey 
3$ajestyYs Army, or of Her Majesty's Jndian A m y ;  

I 

Soldier.' " 8oldier" means a Soldier of Her *Majesty's AYYUY, 1 
or a European Soldier of Her -Majesty's Indian 

ed Officer. 

i Army, including a Warrant and a Non-Commission- I 

i 
3, When 
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. . $  . ,  

in the maintenance and removal of such Officer or .. i 
Soldier to any place in India, and of any such ex- 
penses and debts incurred and owing.by. him as would, , 

under Part I of the Regimental Debts' Act, 1863, 
be preferential charges on. his moveable, property in 1 
case he had died  or^ service, with, the like preference, 
in the like order, and subject to the like provision for 
decision of doubt or difference, as would in that case 
apply, as nearly as may be, mutatis nzzctamdis. 

5. ' I f  any person who would, 2 such Officer or :2ii.t fy. . ' 

Soldier were dead, be entftled to take out representa- committee 
tion to him (otherwise than as a creditor)', or his wife on paylnept 

of expenses. . (if any), or any near relative, pays in full the expenses and 
b y , ,  

, . 
< 

and debts aforesaid, the said committee 'shall not representa- 
' 

. . 
tive. further interfere in relation to the property. . : 

. . , * 
: ., 

6. I f  such payment is not made, thenj within one Admi~Gstra- 
, j 

month after the insanity is known. at the quarters z:k:z 
. . i 

where the property is, the said Committee may sell . . 
~ 

i 
i 

and convert into money such part of the property as ,-! 

they think fit, , i 1 
:.I 

and, after paying out of the proceeds the expenses . . .;.I ! 

attending the discharge of their duties, shall pay ! 

tliereout the expenses and debts aforesaid, i i 

and shall dispose of any property then remaining , 
j in their hands in such manner as may from time to i 

time be prescribed by' the Governor General .in Coun- I 
cil, or by such Officer as he appoints in this behalf, to 

. . 

the end that the same may be applied for the benefit !; 
.of the Officer or Soldier to whom it belongs. I 

. 7. Every payment or application of money, and validation of . i 
pay~nents, every sale or other disposition of property, made by sales 

, ! 

! any Committee in pursuance of this Act, shall be positions. by . , 
valid as against all persons whomsoever. Committee. i 

And * 1 
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Indemnity And every Officer belonging to any such Committee 
shall be discharged from all liability in respect of the 

L money or other property so paid, applied or disposed 
f 
t of. 
9 

* 
Power to 8. TherGovernor General in Council may, from 

s make regn- time to t h e ,  prescribe such regulations as may seem 
b latiens. 

fit for the better execution of any of the purposes of ;, 
3 

this Act. 
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